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DPEN COURT.
CENTRAL AOMINISTRATIVE TRIBUNAL BENCH
ALLAHABAD BENCH
ALLAHABAD.
All ghabad: this the_19th day of July of 2000,

ORIGINAL APPLICATION No, 1027 of 1997

CORAM: ,

Hon'ble Mr., Justice ReReKe Trivedi.H.C.
Hm'blg ml‘. 5. Ua!ﬂ, Aoﬁc

Bregj esh Kumar Verma

S/o0 Sri Ram Dev Verma

/o Lallo Ram Tewari,
Govindpur{ Bhulal Ka Pura)

Post Teliarganj, Allzhabad,

...oc......ﬂpplicant.

(Counsel for the Applicant: 3ri Avinash Swansp, Adv)

Versus,
g 1% Union of India, thro.sgh Ministry of Home, New Delhi.
2, The Girector, Staff Selection Cunmision

Beli Road, Allahabad.

.....-...-.R-espondmts

(Counsel for the respondents s Sri P Mathur. Adv)
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(Hm' MI‘. Justice RelleKe TriVBdio VCC')

U.A No, 1027/97, Brijesh Kumar Verma Vs Us0eI and
another. This application has been filed for direction to the
respondents to allow the applicant to sppear in the Type Writting
Test with Mediam of English to be conducted by the respondent s
specially arrenged for the applicant for recruitment to the

post of Clerk- 1996,

2. We have heard, Sri Avinagsh 2warup for the applicant
sri. P lathurg for the respsndeﬂts,jt appears that in persa@aance
of advertisement, the epplicant applied for appointment as

Clerk in 1996, He appeared in the written X® examinati on

and qualified, He:fzg_ired toc agriear for typine test. It is

not in disgute that fran very begininyg applicant has mentioned
english as Mediam for type test. However, on the date fixed ford;
e was given admit card to appear in the type test fram the
liediam of Hindie The applicant felt hopeless, he could not
participatg in the test though he was present‘a.n Counter
Affidavit in para 3 (d) facts are expleined by respondent in the
foll owing words,

" That the respondent after gaing through the document

of the applicants have found that the applicant had

infact opted for english as the medium of his type test

in his application form, but due to an advertant and bonafiec
mistake on the part of the date processing dpency his

medium of type test was printed as Hindi and he was issued

an acdmission certificate wibth this medium. It may however

to be submi Ced that the applicant did not approached the
respondent as allejed by hime The allejation that the

office of the respundent was closed on 22ncd and 25rd of Aucust
1997 is also false gs the fact is that the office of
respundent was fully opened onthese date and all the
candidates who cane there have been issued duplicate
admission certificate or any other work were dully attended
to by the respondentsye

3. fron the aforesaid fact, it is clear that the ajplicant
caild not participate in type test on sccount of mistake of the
office of respondentse.He could nut be alloved and seffered with the

mistake of respondents,
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4, sﬁ P Mathur learned counsel for the respundents s;x'bmit‘_t/\ed that
the applicant in response to the notice to appear, wd parti'cj.patai;n
type test with the medium of Hindi. He has plgced reliance onthe
documents \,-\nrlrx*;rg‘,L.HKZ). We have conqlce;‘c{iutm.» document, however
fram this document 1t[\fhxrthrr strenghteneﬂthe applicant Brij esh
Kumar Verma has been showed that he was ;,I‘esent on be date but he was
of feced z# Hindi Medium for type tﬁs‘”Hx-mvu, the cainter afiidavit,
it has been gsserted that the applicant m@y'/m:i&/j:éLtlmpdu._ F,i;"htfa pe
test vith Medium of Hindi,Bven if the applicant .wse sppeared for type
test with the medium of Hindi, it was forced on him, on the account of
mistake of the responcents and if he failed he could nut be expected
perform bet ter in the medium of Hindi,which was not used by him and
vas not cpted by him in his application form, )n Our opind 41 04 18
entitled for secund gppertunity of cype test g-rrmgéjspecit/a\lbg}g: him
by the respondents., The application is accordingly allowed, the
respondent No,2 is directed to hold type -est for the gpplicant with
the Medium of english within a peri od of 3 month from the date of copy
of this order be pruduced before him.&f he k#ve succeds in Lype test,
he shall be ciyen opportunity €o serve the dopartment against the
vacancy, which was dirtocled Lo be reserved by this court vide order

dated 3,12,37 of this Tribunal,

No order as to costs, M

Aelle VeCo

/m.k.e/



